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IN THE COURT OF JUDICIAL MAGISTRATE 1ST CLASS LAKHIMPUR, 
AT NORTH LAKHIMPUR 

G.R.CASE NO.-904/2013 

U/S 498A of IPC 

State 

Vs. 

Sri Propindra Singh 

                                                          ......Accused person 

PRESENT: 

 Sri Lakhinandan Pegu  

Judicial Magistrate 1st Class 

Lakhimpur, North Lakhimpur 

ADVOCATES APPEARED: 

                 For the state : Sri Manash Pratim Hazarika,Learned APP 

                 For the accused person:Sri Pankaj Saikia, Learned Advocate 

                 Evidence recorded on:-13/12/2013 

                Argument Heard on:-27/12/2013 

                Judgment delivered on:-31/12/2013 

                                                   JUDGMENT 

Brief facts of the Case:- 

           The prosecution case in brief is that on 13/06/2013 the complainant, Smti 
Minakshi Das, r/o-Khelmati, P.S.-North Lakhimpur, Dist.-Lakhimpur lodged a 
written FIR at Lakhimpur Police Station alleging interalia that the accused, Sri 
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Propindra Singh after some days from their marriage subjected her to cruelty both 
mentally and physically by assaulting her on demand of dowry. At last, she was 
driven away by the accused and finding no other alternative she has taken shelter 
in the house of her parents’ house. Hence, this case.  

         Upon receiving written ejahar on 13/06/2013 about the incident at North 
Lakhimpur Police Station, the North Lakhimpur Police Station registered a case 
vide North Lakhimpur Police Station Case No.393/2013, U/S 498A  of  I.P.C. and 
started investigation.After investigation police submitted Charge Sheet against the 
accused person,Sri Minakshi Das, U/S 498A of I.P.C. 

        On receiving the charge-sheet, the accused person was summoned to face the 
trial.On appearance of the accused person, copies of the relevant documents were 
furnished to the accused person. Charge was framed u/s 498A of  IPC and the 
contents of the said charge were read –over and explained to the accused person to 
which he pleaded not guilty and claimed to be tried.  

       To bring home the charge against the accused person, prosecution examined as 
many as 2(two) witnesses on its behalf and also exhibited the ejahar as 
Ext.1.Finding no incriminating material against the accused, the examination of the 
accused under section 313 Cr.P.C. was dispensed with. Defence adduced no 
evidence on his behalf.  

 

Point for determination in this case:- 

(1) Whether the accused person, Sri Propindra Singh, being the 
husband of the complainat subjected her to cruelty by assaulting her both 
physically and mentally on demand of dowry? 

 Discussion Of Evidence,Decision And Reasons There Of: 

        I have heard the arguments of the learned Counsels for both the sides. Perused 
the materials on record. My findings with reasons are as follows:- 

     (1)        P.W.-1, Smti Minakshi Das has deposed in her testimony that she is the 
complainant of this case. The accused is her husband. Their marriage was 
solemnized on 27th February,2013. She lodged this case against her husband on 
being raged with her husband over a domestic matter. Now, she shares a good 
relationship with her husband. She has no any allegation with her husband. She has 
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exhibited the ejahar as ext.1 and her signature as ext.1(1). During her cross-
examination, she has deposed that he has no any allegation if her husband is 
acquitted from the case. 

   (2)        P.W.-2, Smti Junu Bora has deposed in her testimony that the 
complainant is her daughter. The accused is the husband of her daughter. The 
marriage between the accused and the complainant was solemnized 8 months ago. 
Her daughter lodged this case against her husband on being raged with her husband 
over a domestic matter. Now, her daughter and son-in-law share a good 
relationship with each other. During her cross-examination, she has deposed that, 
now her daughter and son-in-law share a good relationship with each other.  

        After going through the evidence of witnesses, there is no cogent evidence 
found against the accused person for convicting him under the said section of law 
as alleged against him. There is no evidence of subjecting her to cruelty and 
inflicting physical injury upon her body by the accused husband. The prosecution 
evidence reveals that the complainant and the accused share a good relationship 
with each other. The complainant would not raise objection, if the accused is 
acquitted from the case. 

        Hence, the prosecution case could not stand on its own so as to prove its case 
against the accused person beyond all reasonable doubts. Hence, the accused 
person deserves acquittal. 

ORDER 

        Considering the above facts and circumstances, the accused person, Sri  
Propindra Singh is not found guilty U/S 498A I.P.C. Therefore, the accused person 
is acquitted from the charge of the case on benefit of doubt and set him at liberty 
forthwith. 

     His bail bond is extended for a period of 6 (six) months from today under 
section 437A of CrPC. 

     The case is disposed of on contest. 

      Judgment and order as above, pronounced in the open court in presence of 
learned counsel appearing for both sides on 31st   day of December,2013 under my 
hand and seal of this court. 
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      Typed by me  

                                                                            Lakhinandan Pegu 

     Lakhinandan Pegu                                   Judicial Magistrate First Class 

Judicial Magistrate First Class                          Lakhimpur, At North Lakhimpur 

Lakhimpur, At North Lakhimpur   

ANNEXURE:- 

1.Prosecution Witnesses:- 

P.W. 1:-Smti Minakshi Das 

P.W.2:-Smti Junu Bora 

2. Defence Witnesses:- 

None 

3. Court Witnesses:- 

None 

4. Prosecution Exhibits:- 

Exbt. 1:- Ejahar 

5. Defence Exhibits:-  

Nil                                         

                                                                                      Lakhinandan Pegu 

                                                                               Judicial Magistrate First Class,                     
Lakhimpur,At North Lakhimpur  


